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Item No. 05 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 141/2026
Veer Singh Applicant

Versus

State of J&K (UT) & Ors. Respondent(s)

Date of hearing: 23.02.2026

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant:  Mr. Prakash Pandey, Advocate (Through VC)
ORDER

1. In this Original Application, the residents of Village Sungri Chana,
Tehsil Chasana, District Reasi, J&K have raised a complaint against illegal
operation of the Stone Crusher and Hot Mix Plant being run by the
Respondent No. 7 — M/s SGIH Pvt. Ltd. The applicant has alleged that this
Stone Crusher and Hot Mix Plant is being operated by the Respondent No.
7 without obtaining CTE and CTO in khasra no. 45 of Village Sungri
Chana. The further allegation of the applicant is that the Respondent No.
7 has indulged in large scale illegal and unscientific mining in the Ans
River, Sungri without valid Environmental Clearances and has dug up the
pits upto the depth of 30 feet causing serious damage to the river. In
support of such a plea, counsel for the applicant has referred to the

photographs (Page 19 onwards).

2. The counsel for the applicant has also submitted that though the
complaints were made to different authorities but no action has been taken

till now.

3. The OA raises substantial issue relating to compliance of

environmental norms.
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4. Issue notice to the respondents. Applicant is directed to serve the
respondents and file affidavit of service at least one week before the next

date of hearing.

5. Having regard to the nature of allegation made in the OA we also
deem it proper to appoint a Joint Committee comprising of the
Representative of the Central Pollution Control Board, Jammu & Kashmir
Pollution Control Committee and the Deputy Commissioner, Reasi. The
Deputy Commissioner, Reasi will act as a coordinating agency in the Joint

Committee.

6. The Joint Committee will visit the site, ascertain the status of the
Environmental Clearances (EC, CTE, CTO) if any obtained by the
Respondent No. 7 and compliance of their conditions and will also
ascertain the allegation of the illegal mining by the Respondent No. 7 and
find out the extent of illegal mining by the Respondent No. 7 and ascertain
the consequential environmental damage which has been caused and

submit the report before the Tribunal within eight weeks.

7. List on 14.05.2026.

Prakash Shrivastava, CP

Dr. Afroz Ahmad, EM
February 23, 2026
Original Application No. 141/2026
AS
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OFFICE OF THE SUB DIVISIONAL MAGISTRATE MAHORE

Email
Deputy Commissioner,
Reasi
No:- SDM/M/2026-27/, %- Dated: 21-04-2026

Subject: O.A. No. 141/2026 titled "Veer Singh V/s State of J&K (UT) & Ors."”
Sir,

Kindly refer to your office letter No. DC/Rsi/NSQ/26-27/83-85 dated 08-04-2026 regarding
the proposed site visit by the Joint Committee.

In this connection, it is submitted that the undersigned, along with the Divisional Officer,
Pollution Control Committee, and the representative of CPCB, shall conduct the site inspection on
23rd April 2026 at 10:00 a.m., in compliance with the directions of the Hon’ble NGT contained
in order dated 23-02-2026.

This is submitted for your kind information.

Yours faithfull

Shafqgat Majeed Bhe.. ...,
Sub Divisional Magistrate
Mahore

Copy to the:

1. Dr. Narender Sharma, Regional Director, CPCB Regional Directorate, Chandhigarh is
requested to reach Village Sungri Chana, Tehsil Chassana, district Reasi on scheduled date
at time for joint inspection.

2. District Officer, Pollution Control Committee, Reasi for kind information.

3. Tehsildar Chassana for information and making necessary arrangements during the visit of
the joint committee.

4. Office copy.
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Annexure A-5

Jammu and Kashmil2’24tion Control Committee

Parivesh Bhavan. Forest Complex || Silk Factory Road
| Transport Nagar, Jammu. 180 006 || Rajbagh. Srinagar. 190 008
¢ Tel - 0191-2476927: mail - membersecretaryjkspebidgmail.com

Consent Refusal Order

Ms COMT Construction Pyvt. Ltd. Ramiva Construction Pvt. Ltd. JV
Village Channa ['ehsil Chassana
Reasi

No JKPCC/T/C26/6308506 of 2026 Dated: 01/04/2026

Sub:- Refusal of Consent under Section 27 of Water (Prevention and Control of
Pollution) Act, 1974 and under Section 21 of Air (Prevention and Control of
Pollution) Aet 1981,

Ref.:- Your Online application No. 6309506 for Consent 1o Establish/ Operate (Fresh) for said
unit reeeived from Regional Director. Pollution Control Committee, Jammu.

Whereas. J&K Pollution Control Committee had received your online application for
grant of Consent to Establish / Operate fresh of M/s COMT Construction Pvt. Ltd. Ramiya
Construction Pvt. Ltd. JV Village Channa Tehsil Chassana Reasi under Section 25 of
Water (Prevention and Control of Pollution) Act. 1974 and under Section 21 of Air (Prevention
and Control of Pollution) Act, 1981.

Whereas., vour application as been examined online on JKOCMMS portal of J&K
Pollution Control Committee and the following shortcomings  deficiencics have been observed
in your case:

That the unit does not meet the sitting criteria with respect to water body especially
High Flood level .

Accordingly. vour application No. 6309506 is creby refused under section 21 of the Air
{Prevention and Control of Pollution) Act. 1981 and Section 27 of the Water (Prevention and

Control of Pollution) Act. 1974 read with Section 25/26 of said Act, on the grounds mentioned

above,
“Ac annreavaed by Competent Authority” . )ﬁ,-/
‘Wy
A (Dr. R, Gopinath)
As e Memher Secretary

Copy to the: -
1. Regional Director, Pollution Control Committee. Jammu for information.
2. Divisiconal Officer. Pollution Control Commiitee Reasi . He will monitor the unit and
shall ensure that the unit holder shall not operate the unit till the short comings met the

conditions.


Gopinath
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UNION TERRITORY OF JAMMU & KASHMIR
OFFICE OF THE DISTRICT MINERAL OFFICER, REASI

(Geology and Mining Department)
Block-I, Hall 303; Mini Secretariat District Administrative Complex,
Reasi-182311(J&K)

No: DMO/RSI/2026-27/100-03; Dated: 05/05/2026;

Deputy Commissioner,

Reasi.

Subject: Submission of report regarding dredging /illegal mining activities
carried out by M/s SGIH Pvt. Ltd., M/s COMT Construction Pvt. Ltd. and
M/s Ramiya Construction Pvt. Ltd. in Ans River, Tehsil Mahore and Tehsil
Chassana, District Reasi thereof;

Reference: O.A No. 141/2026 titled “Veer Singh V/s State Of J&K (UT) & Ors.”

Respected Sir,

It is respectfully submitted that on 23-04-2026, the undersigned along

with other visiting officers/officials conducted an inspection of the site in
question. During the inspection, no fresh traces of illegal mining were found on
spot. However, the extraction of minor mineral observed at the site was found
to be covered under the permission granted for dredging/extraction of
accumulated riverbed material from Ans River by the Divisional Commissioner,
Jammu vide Record Note of the meeting of the Divisional Level Task Force
Committee constituted for safety of bridges in Jammu Division vide No.
902/DIVCOM/P&S/305/7181891/3410-18 dated 06-08-2025. The approval was
accorded subject to the terms and conditions laid down therein for ensuring
safety of bridges and regulated removal of accumulated material.

It is further submitted that the said permission was accorded for three locations
in Village Sarh, Tehsil Mahore, District Reasi and one location in Village Sungri,
Tehsil Chassana, District Reasi. The site plans along with the Record Note of the
meeting of the Divisional Level Task Force Committee vide No.
?02/DIVCOM/P&S/305/7181891/3410-18; dated: 06-08-2025 are enclosed
herewith for ready reference.

It is also submitted that certain locations where deep extraction in Village
Sungri, Tehsil Chassana, District Reasi was noticed outside the area covered
under the aforesaid permission had already been penalized by the office of
the undersigned. In this regard, a penalty amounting to Rs. 6,71,925/- was
realized from 25 vehicles associated with M/s SGIH Pvt. Ltd., M/s COMT
Construction Pvt. Ltd. and M/s Ramiya Construction Pvt. Ltd., which were
found involved in illegal extraction.

During the inspection, approximately 611 MT of washed/crushed minor mineral
was found stacked at the site. The concerned companies produced valid
documents/e-Challans, which were checked and verified by the
undersigned, and the material was found to have been procured from legal
sources.

Further, all the dumps observed on spot were found to pertain to the
dredging/extraction of accumulated riverbed material from Ans River, for
which permission had already been granted by the Divisional Commissioner,
Jammu vide aforesaid order dated 06-08-2025. Against the said permission,
the concerned companies had already deposited an amount of
Rs. 39,11,775/- on account of royalty and Rs. 11,73,532.50 on account of District
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Mineral Foundation Trust (DMFT) for e;I;,!ﬂ‘:ﬂon of approximately 1,56,471 MT of
RBM during the financial year 2025-26.
It is also submitted that two additional dumps of cutting material from ROW
were found on spot, for which the concerned companies had already

deposited the requisite royalty and DMFT as per details given below:-

1.

During the financial year 2024-25, M/s SGIH Pvt. Ltd., M/s COMT
Construction Pvt. Ltd. and M/s Ramiya Construction Pvt. Ltd. through 110
RCC GREF deposited royalty amounting to Rs. 13,74,250/- and DMFT
amounting to Rs. 4,11,275/- for approximately 54,970 MT of cutting
material from the ROW.
During the financial year 2023-24, M/s SGIH Pvt. Ltd., M/s COMT
Construction Pvt. Ltd. and M/s Ramiya Construction Pvt. Ltd. through 110
RCC GREF deposited royalty amounting to Rs. 1,25,000/- and DMFT
amounting to Rs. 37,500/- for approximately 5,000 MT of cutting material

from the ROW.

Apart from the action taken against the aforesaid agencies/companies, the
office of the undersigned has carried out regular enforcement drives against
violators involved in illegal mining/transportation activities in Sub Division
Mahore, particularly in Tehsil Chassana. The year-wise details are as under:-

Financial Year

No. of Violators

Penalty Realized

2022-23 22 Rs. 8,96,5695/-
2023-24 35 Rs. 6,42,187/-
2024-25 106 Rs. 15,65,827/-
2025-26 109 Rs. 15,87,135/-

It is pertinent to mention that the Geology and Mining Department has been
maintaining strict vigilance in the area through regular inspections, naka
checking, verification of e-Challans and coordination with the District
Administration and Police authorities in order to curb illegal mining and
unauthorized transportation of minerals. Necessary action under the provisions
of the Mines and Minerals (Development and Regulation) Act and Rules
framed thereunder is being taken against the violators from fime to time.

The above is submitted for kind information please.

Yours

/\.,

faithfully,

Mohd\Thtiaz,

Distric

t Mineral fficer,

-

Geology and Mining Department

Reasi.

Copy to:
Director, Geology and Mining Department, UT of J&K for kind information

1.

2,
3

please.

Sub Divisional Magistrate, Mahore for favor of kind information please.

please.

. Divisional Officer Pollution Control Committee, Reasi for kind information
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Annexure A-9

THE PHOTOGRAPHS TAKEN BY THE J%ﬁﬂf COMMITTEE DURING SITE VISIT ON
23.04.2026

Pic-1: Joint Committee at Project Site

Pic-2: Joint Committee at Project Site
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THE PHOTOGRAPHS TAKEN BY THE J%ﬂ\g' COMMITTEE DURING SITE VISIT ON
23.04.2026

Pic-3: Mobile Stone Crusher

Pic-4: Mobile Stone Crusher
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THE PHOTOGRAPHS TAKEN BY THE J%ﬂ\ﬁ“ COMMITTEE DURING SITE VISIT ON
23.04.2026

Pic-5: Mobile Stone Crusher

Pic-6: Mobile Stone Crusher
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THE PHOTOGRAPHS TAKEN BY THE J%ﬂ\ﬂ" COMMITTEE DURING SITE VISIT ON
23.04.2026

Pic-7: Hot Mix Plant
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THE PHOTOGRAPHS TAKEN BY THE J%ﬂ\ﬁ‘ COMMITTEE DURING SITE VISIT ON
23.04.2026

Pic-8: Wet Mix Macadam (WMM) Plant

Pic-9: Wet Mix Macadam (WMM) Plant



THE PHOTOGRAPHS TAKEN BY THE J%ﬂ\ﬁ" COMMITTEE DURING SITE VISIT ON
23.04.2026

Pic-10: Ans River near Mobile Stone Crusher site.

Pic-11: Ans River near Mobile Stone Crusher site.
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THE PHOTOGRAPHS TAKEN BY THE J%ﬂ\% COMMITTEE DURING SITE VISIT ON
23.04.2026

Pic-12: Ans River near Mobile Stone Crusher site.

Pic-13: Construction Company Camp site.



